- THENAVY (AMENDMENT) ACT, 2005

, No._23_0F_ 2005,' o

[23rd June,2005.]

AnAct further to amend the Navy Act 1957

_ Be it enacted by Parhament in the Flfty s1xth Year of the Repubhc of India as
follows~—— P : :

: 1 ThlS Act may be called the Navy (Amendment) Act 2005 ‘

62 of 1957. 2 In section 3 of the Navy Act; 1957 (heremafter referred to as the pnncrpal Aet) for
clause (1 6), the followmg clause shall be substrtuted namely —

(1 6) “Ofﬁcer means a comrmssroned ofﬁcer and mcludes~ ,
(a)a subordmate ofﬁcer other than a petty ofﬁcer, o

(b) a comrmssloneo ofﬁcer re-employed as such ’

3 In sectlon 79 of the prmcrpal Act for the words “Prov1ded further that” the followmg

- Amendment

shall be subst1tuted namely —

~“Provided further that in computatlon of the said perlod of three years any trme
dunng wh1ch — . :

(a) the commission of the oftence was not known to the person ag gneved
by the offence or to the authority competent to initiate action, the first day on
which such offence comes to the knowledge of such person or authorlty,
whlchever isearlier; :

(b)it was not known by whom the offence was commltted the first day on

which ‘the 1dent1ty of ‘the offender is known to the person aggrleved by the

. offence or to the authonty investigating mto the offence, whichever is earl1er
shall be excluded:

.Provrded also that where the -institution of the prosecution in respect of an
_ offence has been stayed by an m_]unctlon or order, then, in- computing the said period
of three years, the period of the:continuance of the injunction or order, the day on
which it was issued or made and the day on whlch itwas w1thdrawn shall be excluded:

R Prov1ded also that”. s
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Amendment 4.In section 94 of the pﬂncrpal Act for sub-sections(/ ) ), (2A) and (3) the followmg
of section 94. sub sections shall respectively be substrtuted namely:— f

~ “(1 ) The Central Government may unpose on any officer below the rank of - -

commander one or moré of the following punishments, namely:—
| (a) fo/rfeiture of semonty mrankof notmore than twelve months; -
RC) forfeiture of time for promotion of ot more than twelve months;
(©) mulcts of pay and allowances | | |

(2) The Clnef of the Naval Staff may nnpose on any ofﬁeer below the rank of
commander one or more of the followmg pumshments namely —

(a) forfelture of senlonty in rank of not more than six months
(b) forfelture of tune for promotlon of notmore than six months
(c) mulcts of pay and allowances

(2A) The Flag Ofﬁcer Commandrng-m-Clnef of a naval command may, sub] ect -
“to regulatlons made under this Act, impose on any oﬁ'lcer below the rank of commandel
one or more of the following pumshments namely — e :

- @ forfeiture of Semonty in rank of not more than three months
(b) forfelture ot' tnne for promotron of not more than three months C
' (c) severe repnmand or fepnman d : ; = v
(@) ‘mulcts of pay and allowances i

(3) The cornmandmg off' icer of a slnp may, subj ect to regulattons made under
. thisAct, 1mpose on any subordmate ofﬁcet one or more of the followmg pumshments

namely — v v
v (a) forfelture of Semonty in rankof not more than three months
\ ' (b) forfelture of trme for promotlon of not more than three months
v (c) mulcts of pay and allowances
A;méndmentﬁ v : o 5 Insectlon 133 of the pnncxpalet for sub sectlon (6), the followmg sub section: -

v (1)2 35““0“ ~ shallbe substltuted namely:—

B “(6) Any document purportmg to be a rek:"v it, under the 1 v

(a) any Chemlcal Exarmner or Assmtant Chemxcal Exammer to the
Govemment o : :

(b) the Chief Inspector of Exploswesv

(c) the Duectof i f Fmger Print. Bureau e
- (d) the' Dn'eetor of Hafﬂceme Tnistitute, Bombay,

" (e) the Ditector, Deputy Drrector or.Assistant Director of a Central -
Forenstc Science ‘Laboratory ora State Forensw Scxence Laboratory, :

- ) the Serologlst to the Govemment,

upon any matter or thing duly submitted to him for exarnmatlon or analysrs may be
v used as evxdence in any proceedmg under tlns Act.”, '
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.6, In section 151 of the principal Act,—

(a) in sub-section (/), for the word brackets and ﬁgure “sub-sectron (2)”, the
words brackets and figures:“sub-sections: (2) and (3)” shall be substituted;

: (b) after sub-section (2) the following sub-section shall be mserted namely —

“(3) Whenever any ‘offender is sentenced by‘ a court-martial to a term of
nnprrsonment, in pursuance. of this Act, not being imprisonment in default of
payment of fine, the period spent by him in civil or naval custody during
investigation, inquiry or trial of the same case, and before the date of order of
such sentence, shall be set off against the terms of imprisonment imposed upon
him, and the liability of such offender to undergo imprisonment on such order of
sentence shall be restricted to the remamder, 1f any, of the term of i mpnsonment
imposed upon Him.”, : Lo

7. In sectxon 163 of the prmcrpal Act, in sub sectron (1) clause (e) shali be'
. omitted.

8. After section_ 163 of the pnncrpal Act the follow:ng section shall be mserted,
namely —

Government or the Chief of the Naval Staff or the Flag Officers Commanding-in-Chief
of the Naval Commands may in the case of. convrcnon either with or without condi-
, tlons release the person on parole : :

9. In sectron 176 of the pnncrpal Aet in clause (b) for the words “ten thousand rupees

in value”, the words “the prescnbed amount not exceedmg mpees one iakh m value” shall -

" be substrtuted

10 In section 184 of the prmcxpalAct in sub-sectxon (2) after clause (q) ‘the followrng
clause shall be mserted, namely T e G EREe SR T B R s Ry e

-Yga). the amount requrred to. be prescnbed under. clause (b). of section. 176;”.
11. Chapter XXII of the prmclpal Act and the headmg relatmg thereto shall be

“163A Where any person is trred under the provrsrons of thls Act the Central ’
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